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ORE'ER DATED 26"  NOVEMBER, 2009 

Corarn: 

Ho ibIe Mr. Justice .K. Thankappan. Member (Lt) 

Hoiiie Mr C.R. Mol patn, Member (A) 

Heard Mr. BiK. Panda. Ld. Counsel for the Appb cant and 

Mr. S.K Oha. Ld. Standinr oue R lwavs) for the Resp of] dents. 

2 When the ae came up for afrn ission on 20.10.09 this 

1rmbunai had directed Mr. Otha. Ld. tandin, 	OUfl5Ci (Railways) for the 

Respomidents. to had 0111 the veracity of 	i ox,  tire, 'V3.I4 & i-Vs. 

m 	 r fuherconsier 	for dissionWh 	 rt 	 aionam  

A 	 . 
.Ci . '../JL4CI, 	(4C.JIII IL 	COaL 	 t,L.C1Lfl Lflf.. (iT 	ISIL.L Dy (.1 	dihCJOI IL.ICS. 

[-Towever, the questmon 01 uvmi an euiplovm eat to the appit cant is under 

comis.icleration and that will depend upon !IIC genuineness of the documents 

submitted by heL 

3. In the above. circumstances. Itus O.A. can be disposed of 

C 	 at the stage of adnission itse 1 by giving a direction to Respondent No.2 

Chief .z3ersonnel (Jfhcer, Rast Loast Railway to take a final decision in the 

hht of Annexures, ;-I3. A4 & A in the case of' the applicant and 

ml onmi W.  the m esijlt thercol within a ea mabk t.mme, at any tate within 

three am oaths of the receipt of' the copY o.1 this order. 	mite O.A. is 

f ....A 	'... 	........ 
LC 	 0 C aL COt LII?. ly . 	'c .; '. C. 
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